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Rule 377

I can understand Hindi being used
on forms by States where the regional
language is Hindi but a department
like P & T which is a Central Gov-
ernment undertaking should not wuse
Hindl exclusively This 13 a great
handicap for people from non-Hind:
speaking States as they are not able
to understand the contents n the
printed forms I, therefore, request you
to direct the Prime Minister to ask
the Minister of Communications and
also Ministers of other departments not
to issue forms printed only in Hindi

(1v) FaAsT UNTO DEATH BY OFFICE
BEARERS OF ALy INpia Postar Emrro-
vres UNION, AHMEDABAD Drvisson

SHRI AHSAN JAFRI (Ahmedabad)
Sir under rule 377 I wish to draw
the attention of the government to the
following matter of urgent public im
portance

15 office bearers of All India Postal
Employees Union (Postman Class IV
& EDA) Ahmedabad Division have
gone on fast unto death from 10-4-78
i support of their demand ‘One Post-
man ~One Delivery

It 1s quite painful to note that the
Postal Department 1s actually exploit-
ing the postmen in the name of effl-
cency throughout the country Postmen
are required to work more by the
officers disregarding the rules made for
the duties of Postman

The beats assigned to the postmen
in the city of Ahmedabad are norm-
ally of 20 Kms It takes nearly 325
hours for one dehvery All the post-
men are required for two deliveries a
day The postman has to arrange the
mail at the office which takesz ncsly
one and a half hours, ie 3 hours™or
two deliveries This amounts to tak-
ing work for nearly 10 hours

This 13 gross injustice practised by
the Postal Department. Repeated de-
mands were mada by the Union since
the last many years but nothing has
heen done so far.
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Postmen resorted to ‘work to rule’ m
support of their just demands
Ahmedabad from 3-1-1978

PMG, Gujarat intervened on
10-3-1978 and promised that he would
wntroduce the rule ‘One Postman—One
delivery' in the Ahmedabad Division,
The agitation was withdrawn

After this, the postmen were served
with show cause notices This kind of
unjustified attitude of the officers of
the Department has compelled the
postmen to go on fast unto death

The situation i1n the postal depart-
ment in Gujarat in general and at
Ahmedabad m particular 15 becorung
worst 1f any ynfortunate event will
take place the situation may go aut
of the control of the postal authorities.

1 draw the attention of the Govern~
ment with great concern and hope that
Government will interfere immediately
to solve the problem of the postmen
and will ask the department to take
work from the postmen according to
rule

1316 hms.

DEMANDS FOR GRANTS, 1978-79—
Contd

MiINISTRY OF EDUCATION AND SoCIAL
WELFARE AND DrrarrazNz or Cui.
TURE—CONtd

MR DEPUTY-SPEAKER The House
will now resume further discussion and
voting on Demands for Grants under
the control of the Mimstry of Educa-
tion and Social Welfare and the De-~
partment of Culture Shrimat. P.
Chavan was on her legs.

SHRI HARI VISHNU KAMATH
(Hoshangabad) How many hours were
allotted and how much time remains?

MR. DEPUTY-SPEAKER 2 more
hours are there out of which the minis-
ter will talke at least 48 minutes to 1
hour 8o, 1 hour is left for the dis-
cussion The minister will be called
at about 2.30
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Y tm awie fag : (foewy)
IITeIA WEAT, T AT ATH (WA
war qr, & dmga ¥AdwT ¥ w@w
T °q. . .

MR. DEPUTY-SPEAKER: 1 have
seen your letter. You cannot be dis-

cussing these things in the House.
st Tm wedw fag ;. Arwr AT
ar a4 ?

MR. DEPUTY-SPEAKER: Shrimati

Chavan may continue,

wiRAY sTReTarf wegrer : (FUY)
Ierg AERE, s A% waf awd
® 7€ Y, IA% w & g7 A g
fir 2w %y frer qafa ot W aw T
B arft & forsr W wrsgw &)
A T sy § d@ifaa 3 At
T a5y forar a7 My Afad
AT qrafawar & sy F T g
TATAT T AT AT AT AT
g=x frar s g7 fefim) av samar
ad @ WP &1 I T wAT grr
g far & wR osyra T, SwEr
TET [T FGT AEETF ) FEiw
wfaelt opifar e SEfam @3
FIWH FY KT FAT Y A AT Ay v
AT q@y av fomr & wnaw ¥ I
Fral #1 7ge@ a9ATT g oy s
T &Y TAY ¥ ¥ guw 7 g o7 @r
g W A Y ST R & AR}
TN F7 gau o fAatw g Tar 3
TR Wy g wry w3 @

am # 9 grgaz fomr ded 9Aw
ot & 3% foew w1 & aga A
g1 W &1 A dequw A FAN WY
|TET I G F A wewT i g
W@ &\ T # g o WK o
qre FUR & TAT 7ga ot femr mar &
¥ game § R 57 sel s osha-
o #% faar o)
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srfire v ¥ fimar sty wAT
gy wgegd &1 wwfad fwm
FAT (AW FTAT AP wwd 4y
wmﬁmﬁ,ﬁmomo

Frear wfgr | 3w & fofera ani #
Fxrd frawfer syt wr @ 2
T wied g ok &) ¥ A e
FTaX 17 F AgA § WX AT wT
®TH FTAT ATATT FEEA § 0 afe
I FEe G grfr a1 Fwrd
9 F F gy wgrar faadt

q15d gEAE WYT U5 AP gAT
aga afeat qrf v ¥ 1 gAeHToTomTTo
o FT FTH FAMGATF TE' & 1| TTFTC
w @A+ fan wfgw sora dar =nfgd)

or fraza & ag wo g g
fr =it forer & v & firaryr WA
w1 s FaA1 g mar &, faaqr 5w
¢ fear smar afgd | aw § wod et
e w4 &) g AR fada e
fear arar =fgd

s & & Arar £ & vd W of
F@griar v gt § r gafady
Wi srfafow ¥ wqumeAdaer aga
aphr ar W ¥ wE et wmeel
#t § ar faarfeai 7 §, g1 9 pwn-
Y w77 & O, g7 o A wamar
qren A fyqr arw ) sg W R
oy faqw i sy & wwr & ff &,
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#fen finr 2t wwd fod fagfowr
v g5t § 1wl v R g fw
¥ zq graw ¥ Sfaw fawrfowr #%
mfs =t § qfafesw & fowc
T FATYT AT H{E |

PROF SHIBBAN LAL SAKSENA
(Maharajganj) Mr Deputy Speaker,
Sir, I thank you for the opportunity
given to me to speak

Education i8 a powerful instrument
of national development-—cultural
social and economic The highest
priority should, therefore, be accorded
%0 the development of a national sys-
tem of education which will develop
among the people of India a national
per-onality based on 1ts ancient civili«
zation and culture

But the misfortune with the present
svstem of education in India 1s that
it 15 based on the infamous Minute
of Vacaulay dated February 2 1835
the real aim of which was clearly
defined by him in the following words

We must at present do our best
to form a class who may be inter
preters betwcen us and the millions
whom we govern —a class of persons
Indian 1n blood and colour but
English in tastes in opmions 1n
morals and in intellect ”

The objective which Mecaulay had
before him was to convert the whole
of India to Christianity as is clear
from the letter Macaulay wrote to his
parents from Calcutta on October 12
1835 In this, he wrote

‘*Our English schools are flourish-
ing wonderfully The effect of this
education on the Hindus 1s prodigi-
ous No Hindu, who has received
Enghsh Education ever remains
sincerely attached to his religion.
Some continue to profess themselves
pure deists, and some embrace Chris-
tianity It is my firm belief that it
our plans of education are followed
up there will not be a single idolator
among the respectable classes in
Bengal thirty years hence And this
will be effected without any efforts
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to proselytize, without the smallest
interference with religious liberty,
merely by the natural operation of
knowledge and reflection I heartily
rejoice in the prospect”

Commenting on thig letter of Macau-
lay, Mahatma Gandh: wrote 1n “Young
India” dated March 29, 1928, as follows

“I do not know whether Macaulay's
dream that Enghsh educated India
would abandon 1ts religious beliefs
has been realized but we know too
that he had another dream, namely,
to supply Englsh-educated Indian
clerks and the like for the Bntish
rulers That dream has certainly
been realized beyond all expecta-
tions ”

Another objective which Macaulay
had in his mind when introducing this
English education 1in India, was to
denigrate everything Indian He wrote
1n para 9 of the same infamous Minute
that I have never found one among
them (the Orientalists) who could
deny that a single shelf of a good
Eurcpean Library was worth the whole
native of India and ,Arabia” This
view of his has been impressed on the
Indian mind during the last seven
generations continuously, so much so
that every Indian to-day considers
everything Indian as inferior and
everything Englsh or Western as
superior

Under these circumstances the basic
aim of educational re-construction in
India must be to reverse this process,
and every effort must be made through
education to ehiminate this inferiority
complex from the minds of the new
generations in India and also to pro-
duce young men with a fully developed
national personality, based on the an
cient civilization and culture of our
great country

On April 28, 1987 the tenth Confer-
ence of the State Education Ministers
was held m New Delhi The then
Education Minister, Shri Triguna Sen,
in the course of his inaugural address
said, “Enqually significant is the pro-
gramme to promote national consclous-
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ness and to strengthen national integ-
ration and umty Unfortunately,
patriotism has become the first casualty
after Independence We must now
make the schools assume responsibility
for promoting national consciousness
and for strengthening nationgl ntegra-
tion and umity”

Shri Morar;i Desai, then Deputy
Prime Minuster, 1n the courgse of his
address at the same Conference, went
a step further when he said ‘We
have a very ancient, perhaps the most
ancient civiization and cultyre In the
realm of thought. which raises human
personality to the heights of fulfilment,
I do not thunk any other country can
beat this country To day also, we
are having all those thoughts and
ideals, but they are more 1n name than
In action Our 1deals are the highest,
but our actions are probably the
lowest I must agree to this indict-
ment, but if that indictment ;s rightly
taken by us to heart not as a criticism
but as a statement of the present state
of affairs from which we are suffering,
we shall soon find a way to remove
this contradiction between thought and
action We have not got to lower our
ideals but we have got to raise the
level of our action, so that it conforms
with the 1deals that we profess or be-
lieve :n 1 believe education 1s the
only instrument through which we can
achieve this There 1s nothing else
which can make a nation inte-
grated, strong and consisting of
a real human society, because it
183 the purpose of educaton to
enable us to see what 13 right and
what 18 wrong, and also to acquire a
capacity to stick to what is right and
to give up what 1s wrong  Judged
from that standard I am afraid, our
education has been a miserable faitlure,
barring a few exceptions here and
there That is because our education
took a different turn during our days
of slavery I am happy that those
days are gone, but the effects of those
days are not yet gone Whereas we
have become physically independent
and free, I wonder if we are mentally
yet free and independent We are
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still being goverened, and very strong-
ly governed, by some of the ideas
which were responsible for putting us
into slavery and keeping us there.”

The late Shri Lal Bahadur Shastri
when he was Prime Minister had sad,
“Every State m India should have a

it University ” 1 am astonished

at the assertion of the last Education
Commussion which was presided over
by Dr Kothari that 1t cannot support
the 1dea of Sanskrit universities As
the late Mahant Digvijay Nath of
revered memory said in his Minute
of Dissent to the report of the Com-
mittee of Members of Parliament form-
ed to study the Education Commussion’s
Report, this report of the Commise
Slon 15 most reactionary, and it cannot
be made the basis of the future educa-
tional plan 1n India I wholly agree
with his Minute of Dissent In my
view a new [Education Commission
composed of our top-most educationists
who are real putriots should be
immediately appointed for the formul-
ation of the national plan for educa-
tion for India So far as Sanskrit 1s
concerned 1 feel Sansknt being the
mother of all Indian languages ts
study should be made compulsory for
all students from the very beginning,
so that students when they grow up,
may be masters of thie language and
he steeped 1n our ancient culture and
civilization

It 13 my considered opinion that the
three-language formula should consist
of the study ot Sanskrit which is the
mother of all Indian languages, Hindi
which 1s the national language, and
the regional language Time has now
come to remove English from three
language formula English may re-
main an optional language for those
who wish to study it

1, therefore, strongly oppose the con-
tinuance of English as an associate
offictal language along with Hindi, be-
cause so long as English remains as
the medium of instruction in India, in
any shape or form, Macaulay's misctuef
of keeping Indians mental slaves of the
English cannot be undone. [ take
strong exception to the Education Com-
mission having gone out of its way to
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meke changes in the three-language
formuls, which was so  successfully
being worked out all over the country.
Bringing in the mother tongue as an
alternative to the regional language,
and proposing English as an alterna
tive to Hindi as the link language, is
the worst mischief that this Education
Commission has proposed in the course
of this Report, and I condemn it with
all the strength at my command 1
want the old three-language formula
to continue 1n practice, in which Hind1
and the regional language must re-
main the medium of instruction
throughout ‘The proposal to teach,
upto the university stage only in the
regional language, as envisaged in the
iwo-lunguage formula would lead to
the disintegration of the country into
s0 many separate water-tight compart-
ments thereby Balkanizing it complete
Iy as the compatiiots of Macaulay
and other enemies of our country
would like to see 1 therefore, entirely
disagrce with 1t and strongly oppose
its adoptlion

Some people argue that standard
hooks of science and technology exist
only in Enghsh This 1s a stupid
argument All the standards books in
all  subjects 1n every language—
Russian French German English etc
—should be translated into Hind: as
soon as possible Money should be no
consideration If Maharaja  Ranbir
Singh of Jammu and Kashmir couid
get hundieds of books i1n Sansknt
translated into Ilind1 with the help of
about hundred pandits employed in the
Dharmarth Trust and Nizam Usman
Al Khan of Hyderabad could get all
text books from primary classes up to
the post-graduate classes translated
into Urdu for Osmania Unmversity it
is a shame that even after 30 vears of
independence all the important books
in various subjects and in science and
technology in all the different langu-
ages of the world could not be trans-
lated 1n India in our national language
of Hindi g0 far I demand from our
M:unmster of Education that he should
create a special department for the
translation in the national language,
Hindj, of all standard books in all sub-
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jects of Arts, Beience, Engineering,
Technology, Medicine, Agriculture and
in fact, in all the various realms of
study, and it should be done before
the five-year term of the present Janata
Jovernment comes to an end, even if
Rs 100 crores have to be spent in
accouplishing this task

Now I come to my six cut motions,
which I have moved I will discuss
them briefly My first cut motion
reads

‘Failure to make students contri
bution for runnming students’ unions
m universities and colleges volun-
tary instead of compulsory as at
present

I requested our Research and Refer-
ence Branch to collect instances from
newspapers of serious student disturb-
ances Stale-wise They have given me
a list of 80 such instances published
in the leading newspapers during the
last gsix months 1 have analysed them
and prepared a chart The chart shows
that these disturbances were due to
frivolous demands and yet they led
to large crowds of students assaulting
their teachers and also attack public
property like Government buses,
ferries railway trins and s0 on In
many cases Vice-Chanceidors Princi
pals Managers and other distinguished
officers of Universitics and colleges
were gheiaoed and even asaulted In
such cases 1nvariahly the teacher-
politicians had 1incited the students
for their own ends The teacher-
politicians have uscd student unions
to brow-beat Managrs Principals and
Vice-Chancellors to fulfil their objec
tives

My conclusion is that hardly 5 per
cent of the students in colleges and
Universities take real interest 1n
unions These 5 per cent union leaders
try to boss over Vice-Chanceliors Pro-
fessors  Managers Principals and
Lecturers by using their umions as
directed by teacher-politicians If sub-
scription to the unions is made volun
tary, hardly 5 per cent will pay the
subscription The unions will, there-
fore, automatically cease to exist and
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8 per cent students will not be akle to
create disturbances which disturb the
studies of 85 per cent students, who
wish to read and study Then the
unions will cease to be a menace and
colleges and unmiversities will run
smoothly examinations will be held
in time in the months of March, April
and May and they will not be post-
poned to July and August, which cause
a loss of one year to students Shri
Charan Singh our present Homs
Minister had made this rule when he
was the Chief Mimster of Uttar Pra-
desh which brought peace in colleges
and Umnersities and the examinations
were held in t me 1 hope our Janata
Party Governn cu will follow the ex-
ample set £y Shr1 Charan Singh when
he was the Chief Mimster —

My secord cut motion reads

Failure to iecogmse the para-
mount importance of education by
allotting at lcast Rs 500 crores in-
stead of Rs 2234 crores.”

India has a poyulation exceeding 600
crores The present Education Budget
of Rs 2234 crores for this country is
hopelessly meagre 1 therefore de-
mand that it shotl bLe raised to
Rs 500 crores immediately

Similarly, my third cut motion
reads t

Failure of Umversity Grants

Commussion to do justice to nearly
5000 aflated colleges, in which 90
per cent umversity students read
but on which according to UGC Re-
port for 1875 76 hardly 4 crores of
rupees were spent 1n grants-in-aid
as compared to about 62 crores of
rupees spent on about 100 universi-
ties m which only 10 per cent of
university students read.”

About 4 lakh students read in 109
Unwersities ;n BA and MA classes
and about 40 lakhs of students in B.A.
and MA Classes in 500 affiliated col-
leges But the expendture in grant-in-
aid to 108 Umversities in 1975-76 was
Rs 62croreuandtheoxp¢ndlturcin
grant-m-aid to 5,000 affliated colleges
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was only Re. 4 crores. Thus, the ex-
penditure per capita per student
in Universities was about Rs 1,600
whereag it was only Rs 10 per
capita, per student 1n 5,000 affilis
ated colleges which cater to 90
per cent of BA and MA
students This is wholly unjust and
irrational and must be stopped im-
mediately The per capita expenditure
in Universities and Colleges must be
nearly the same 1 can understand
that the Universities will find it duft-
cult to meet their expenditure with
such grant-in-aid Therefore, 1 say
that the education budget should be
increased to Rs 500 crores per year
at least My cut motion, therefore,
is a demand for justice to all students,
whether in colleges or in Universities.

My fourth cut motion reads as fol-
lows

‘Failure of the UGC to expedite
the release of the allotted grants to
affiliated colleges as a result of which
more than half the colieges are not
able to draw the grant-in aid allotted
to them”

My experience is that the formalities
for the release of even the allotted
grants are so cumbersome that it is
very difficult to fulfil all of them 1
demand that the formalities should be
simplified

My fifth cut motion reads as
follows

“Palure of the UGC to give 100
per cent grant-in-gid to affliated col-
leges, as State Governments do not
reimburse the matching grant con-
tributed by colleges by taking loans
which they find it difficult to obtain
and in any case almost impossible
to repay, for which reason more than
hal? the afiliated colleges are unable
to draw even a paise out of the
allotted grant of Rs. 8 lakhs in &
years to each of them.”

I run two degree colleges in my
perliamentary constituency of Mahare)
genj in Distriet Gorakbpur. One of
these 1a the Jawahar Lal Nehro
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Degree College. Maharajgenj, which
was started in 1938 In the last twelve
years I have spent Rs 2,35,000 in
matching granis to complete the pro.
jects for which the UGC gave sanc-
tion More than half of it was spent
in the Fourth Plan and the rest in the
Fifth Plan During all these 12 years,
the UP Government did not reimburse
a single paisa of the matching grants
contributed by the College by taking
loans. After much hue and ery the
UP Government agreed to give half
the matching grants to the colleges,
but it refused to give any reimburse-
ment for the matching grants spent
in the Fourth Plan period I had taken
loans for the college to furnish the
matching grants in the Fourth Plan
period and the loang have to be re-
turned with nterest but I am now told
that only the expenditure incurred in
the Fifth Pl n will be resmbursed up
o 0pcr 1t IHow 1n the colleges
do 1t? 1f you really wan to help the
affiliated colleges the U G C rhust give
grant on & hundred per cent basis. The
ctlleges should not be required to con-
tribute anv matching share The UGC
may adjust this with the State Gov-
ernment

My last and sixth cut motion is with
regard o the failure to decentralise
the admimstration of the UGC

gt s sewmnnt w@w (Y-
grar)  Iorewe wgew & fuwr wadr
ot &1 ATy TB AT A WIT v
wIET & ) WY B ) W gt 8,
wifemrfedy &), ghoa €, O §
T sy &Y foer & § O washt
o gl fire &, aw ¥ S8  wfigg
forrr & qwames v w1 Y whwr §
xg firr & oF faegw fowmr B
oifeg i pedr fomrr o sl ¥WR,
farwrr a7 arir Y ofy ww T ) Qv
o it & free weolt foer off
2ard) ¥R QO] X
T A § 1 wewr g ot feerr Wt
T Ay Y orrar § i § woer womr
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¢
S ferer Y qers 8, dror afrer 41 8,
SN T &) & o W Svad ¥ A
a® firard waet &, ot faamay wY
eF Y warn wifge | ¢ feara) ®Y
W ¥ W won wWigy ! o St
ferwrr gnf)

farsreY & forg Zgww qar faeger
¥T ¥ AT wifgq ) ;AN ohw WR @
wa & 11 ¥ 9% v fimrs ogwA
T W A 4@ T B O 6
Fardt £x w2 ? IEwy v & q
7 faw gaw ) fag Tl oY
r § fn firs & fag egue agrT
fasgw a= ¥ X0 WlRT )

& furarr & wrE v T fwreET
wtfie Foray ATt To% S g ¥
Ay 7 A, ¥w # srrdy ¥ glegra ¥
Y F AT, g AN AwT gy A § I
T F At Tae fowr ot TS WY
ﬁwm&qlmﬁ,m&ﬂi
dw & fag wfvara gury wror faer
R Avy g &Y o ot &l
gfer & Tout w1 fireror frar  omeT § )
g W 8 e § e weat
farety e A & fag & 7 & WG,
oo ord artaw fawre 3 fog W
fosr € o) oy & fearfed §
formar R 7 IEE ey e I WA
mﬁwmm.mﬂm
firdrnT ) g feafy wY & e wifgg
R g W dam wifeg fe g e
wiftgit Wi gicat # ot fretr € wg
Bt fr @ forgd o e WK
w1 ) e g dd § i foar &1
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[eamét wfwin weeravg aiw
e ag ¥ g Arar o §) R
wour ®Y Oy forerr € ¥ oY AR
for Jaanft Y1 Wt gw wWWT #
Y § fs P oW ¥ T W)

IR TEIT GTHT FATTT T T FHS § |
fersr ' wre@ar ¥ WA, WA
FT W4 1 anfed ) e AaTe FR
TR AR T I o Ay W
fadq eqm frar s wifgd, =@=r
TG A7E L I I A0 avey fed
ary & g F1é foraF geATa F WIT
a1 § w1 a7 @ FEAIw Far g,
AT § WIT HAT § AT A7 FAT FEAIL
Feq) 97 TAMT 7 g@ qvg ;N AT H
IuFT WA g O Tifwy | feelr avg
I gqTaE wYE o7 At frprerr Arfad
Tifr At foreas 37 AvE A7 AT wow
q1 & 7 fewwafaers frd ar a8 |
S193 T 7Y Far A1 w1 399 forezar
T 71 wET oy foers @Y wfwreeAr
Fwd A faafadt § foseer #%
e

FIAAT + iy afrafnd + arad
=T argw FEAT T AAT 7T /T ABY
Fardwa 7%, W THv 7 Ry ¥y
S wde ¥ T WA & A T ¥
faarfqar & 397 577 7801 ° & FAAA
g f5 gar 3 § o o ArAAT
afem |

forror F w7 FIVATT T FIA
@ E 10w o o3 wifr Fv
W & T agg wAEw g &
gy "t foar, foes) s fagrfaay
A A AfvwT w1 AHAT FTT qEA
& TAF Fare 7 i §, v qa®
& T Waw Faar o § ) o qad
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¢, frordt wrfow & oy §, vy fer
wrar § fr qed WY &) wF
# oft wo wraey Fvwer wfigk | wrean
qwdfodz araeT o vt aifgd

I G W 9T g8 g
FN A T N w9 F qafes DX
& § fod 3% Iw w7 wiaey fde
AT § ¥ ged @ @R o AW
forszar wrdaiy

g% sifeardy eger wory &) aww
37 W53 qeRrT gt A faf a1 @
%189 IA% W Tw & Amg FwEE
5 @Y {1 e o T 89,
gar & )y wmAt 1 o gfom ard §
w51 B srawtde wa 7 wifed
% v favg ady 31 Avar foam &
T w0 AwA § ) ATF Fefrar goA-
It qag F 73 § ) v |
79 T FT qFA &1 F w0 AV gH
TET ARET % AwA 1 qWIT
gfrae foers & 1 99 & ozt 7 W7
arg Wil ¥ g€ {1 AT A gt
T® ¥ 77 @ &) wiart & W
FATH § | TN geg w A w5 T wT
aéy gt £ & ) mfzardt /Y gfewm
w8 § o sy A gfrom W e
wwdt gerh WY frad s oy 0 &
ghomt & faeg wdr g1 gfrom) ax
FOET TE qERT AT Afghr Wi
IR 7z WY wraw wifgd fr g
awT wry frm arar § o § fel &
9 g §1 ITH A9d { 7 o gy
w1 o & frrserer 7 =ife®, grirfonfady
Fectn &Y faswrer AT arfed | & A
A SravATR F g § TR AT F
gt A oY 7 oy w7 aferwrer 1 <A,
TR W 7 AU, ¢ a® b dewre
ot 379 dur frdr o9 wrfed, Qe A9
g ¢
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forrelt Y ot srforster Prar wraT §
Tq ¥ gx ey wiigd fe feg a2y
& e w7 =T FiwT I3 Fwar § Wi
frw aeg & o7 W & war @y 9
e Wi agr A qrd W o®e
Fwr 35 g &) vy & wear frmor
T aed | mo e @ o 37 foraw
€ s T fawar § ag fows @
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‘ SHRI N TOMB] SINGH (Inner
Manipur) Mr Dcputy-Speaker, Sir,
by way of participating in this debate,
I would hike to make a few concrete
nuggestions  Although I am sitting
on this side, there would not have
been much difference if I sat on that
side in s0 far as what I am going to

suggest I do not believe in the
theory that there is any magic power
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which can do and unto things after
a change of the Government. I do
not agree with the view that what-
ever the previous regime did was bad.
The previous regime tried its best in
various fields, particulerly n educa-
tion But so far, we have to agree
that In spite of the efforts, the desir-
ed goal 18 yet to come I am making
a few suggestions to the hon Educa-
tion Minister in the hope that he will
carefully examine them from acade-
mie, not pohtical, angle and find
solutions thereof

On the subject of general policy of
education, elaborate discussions have
been there I do not like tp take the
valuable time of the House on this
point I would, however, litke to make
thig observation that there should be
some sanctity and stability of educa-
tional policies whatever the Govern-
ment or whoever the Education
Minmster has adopted If thig sanctity
or stabibity or some element of per-
manancy 15 not introduced ;n any
educationa] policy then the result
will be that the executive agencies
implementing the policies, the tea-
chers the universities and others at
varlous levels will always be working
with an apprehension that some
change, at any time at the whim
of some group or some person Or
some Politician, will come and, there-
fore, everything will be casually
taken So, this element of insecurity
or nstability ;n education policies 1n
adoption as well as in implementa-
tion should be avoided

Having said this much on the gene-
ra] policy, I would like to confine my-
self to a few pomnts which have not
so far been covered by other spea-
kers There are a few languages in
India which are not included in the
Eighth Schedule but are recognised
by the Sahitya Akederm and have
developed as any developed language
in the country and deserve a place
i the 8th Schedule There are two
aspects in deahng with these
languages Firstly, they are given
certain facilities by the Sahitya Ake-
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demi but they do not get all the faci-
hties which the languages included
in the Eigth Schedule get ;n various
ways The Home Minister has stated
that the Eighth Schedule 18 not go-
ing to be changed This frightens
the people speaking the languages
now recognised and developed be-
cause, on the one hand, the Home
Ministry says that there will be no
difference in treatment to developed
languages whether they are jncluded
in the Eighth Schedule or not, amd,
on the other hand there are positive
handicaps for these languages 1n
getting simular faciittes In  the
translation of centra] laws in the
nationil languages and also tor the
puipose of examunations for public
services and education for lingustic
minoities only the languages includ-
ed in the Eighth Schedule appear to
bt | re evaner  Tne Go ernment of
India an dParhament should do a
total rethinking on the Eigth Schedule
80 that there will be no difference
between the developed languages in
the treatment between the 8th Sche-
dule languages and the languages re-
cognised by the Sahitya Academy

The argument 1g that Eighth Sche-
dule ;s over-loaded If there are 18
entries there 1s no harm ;n making
17th entry and so on If we do not
like to increase the number, then we
have got to do a serious rethinking
on the policy of this language I
would like to make a emphasis on
reference to Manipur; language which
1s a language of a State The Mani-
pur Legislative Assembly has passed
recently a Bil] making Manipun
language an official language of the
State It had also Unammously de-

manded by a resolution the inclusion
of Manipuri in 8th Schedule Over
and above that, the development of
this lenguage academically and for
all practical purposes does mot stand
to be questioned from any angle It
will not be out of place to quote &
few lines from Dr Sumti Kumar
Chatterjee’s introduction of a certain
book he had written He said
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“The Meithey or Manipuri people
living 1n the State of Manipur in
the Indian Union are qute small—
one could say insignificant numeri-
cally  But they are a great peo-
ple when we consider the culture
which they have bwilt up in the
Valley of Manipur and the litera-
ture which the Mampuris have
given to India and the world mn
their own language the beginnings
of which unquestionably go baek
to some 1500 to 2000 years But
people whg do not understand the
history, culture and atmosphere of
Manupur and the great things which
one can find 1n Manipum: literature
erroneously consider Mampur1 to
be one of the backwa:d languages
But even any superficial knowledge
of the language and ity ltcratwe
would convince any one of the
great value of the literature n the
Meithe: or Manipur; language This
Iiterature 15 1n the forefront of the
advanced lterature, spoken by
millions of people 1n the Indian
Union and it has some special
quality and character of its own"”

An nternational pandit like Dr
Suniti Kumar Chatterjee who did not
have any geographical boundary in
the field of his studies namely lan-
guages whether of this country or of
any part of the world was an eutho-
rity on the subject We are grateful
to him for the deep understanding he
had made of Mampuri His observa=
tions should go a long way in the
dentification of the Manipur litera-
ture by those who have not had any
access to Manipuri Dr Chatterjee
helped in taking this language to
Sahitya Academy MA classes have
been stated in Mamipuri in the cen-
tral umversities like Delhi and
Jawaharlal Nehru University

This is the official language of e
State 'The inclusion of this language
ang for that matter other languages
of a mmilar status has been delayed
One cannot understand the reason for
the delny We remember how we



3c® DG, 1078-18

demanded and fought for full state-
hood for the small units beginning
from Nageland, Manipur, Tripura and
Meghalaya. We pleaded that the
normal yardsticks could not be
applied. It took a lot of time to con-
vince the national leadership. We
had to launch agitation, political
agitations. Only then the leadership
of the nation could be convinced. In-
clusion of Manipun1 jn the Righth
Schedule—and, perhaps, some other
languageg also; there may be some
others; but I am not competent %o
speak on them—has been hanging fire
for the last many years. Although
this does not come under the jurisdic.
tion of the Education Ministry, I am
making an emphatic mention of this
herr because the Education Ministry
1s one Mimst;y which can influence
the Home Minustry towards g favoura-
ble conclution of thig demand. It
would be the w “tom of the leador-
<hip not to wait for political agita-
tions 1n this behalf Pending the in-
clusion of this langauge in the
Eighth  Schedule, the Education
Ministry can help 1n the deve-
lopment of this language at par
with the languages including in
the Eighth Schedule and also in the
protection of the Manipuri minorities
in Tripura and Assam in the matter
of their education. We have been
demanding that Assam and Tripura
should provide adequate facilitiegs for
the education of the Manipuris in
their mother-tongue upto the stage
the State of Manipur has allowed
them. The Governments there might
be taking the plea that this is not a
language included in the Eighth Sche-
dule 80, we are now in a dilemma.
On the one gide we are told that there
will be no difference in treatment,
but on the other side, in implementa-
tion, there is a lot of difference. I
would like to stress this point here
in this debate, so that it will receive

the attention of the hon. Home
Minister and gother relevant agencies.

The next point I would like to
stress js encouregement of Sanskrit
education in Manipur. The Manipur
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valley is virtually a Hindu area
except for a gmall percentage of Mus~
lims, but the rest of the hil] areas
surrounding the valley are populated
by Christians. So, the Manipur scene
is a very unique social composition.
The valley is very much in the main-
stream of thought and culture; it
would like to encourage the study of
Sanskrit, Hindi, Indian classical music
and other trends in the national
maingtream preserving {ts colourful
distinet identity. For this, the Mani-
pur Sahitya Parished, Manipur Sans-
krit Parishad and other organisations
are working very actively, 1 under-
stand that the Manipur Sanskrit Pari-
shad has written for Central assis-
tance to mect the expenses of Sanskrit
colleges and schools. I understand
that only a very nomunal grant has
been extended so far. This is unfor-
tunate and the amount should be in-
crra.el T would request the hon.
Education Minister to look into the
matter from a specia) angle; the
North-Eastern area, being a sensitive
area and already far away from the
mainstream politically, should be
treated on a specia] footing, particu-~
larly in the matter of study of lan-
guages like Sanskrit and Hindi; not
only in the valley, but also in the
hil]l areas where we have the Chris-
tian community by utilizing the valley
ag the spring board. I have been giv-
ing this suggestion from time to time.
Last year also, in gimilar debate, T
made it. I hope, this will receive the
pointed attention of the Education
Minister,

You have mentioneg in your report
about giving support and patronage
to rural sports all over the country.
In my part of the country Manipur,
there are excellent indigenous games
of various kinds which have been
there as part of our community life
for example, Mukna which is the
Manipuri style of wrestling, Khong
Kangjei, the Manipurj style of hockey
Sago] Kangjei, the Manipuri style of
polo which originated in Manipur
according to authorities on the subject
includng the Encyclopaedia Britanica.
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Although the Manipuris cannot Akademi. The fund; received by st

afford to play in the sophisticated fa- are not adequate. Recently the

shion, polocontinues to be their popu-
lar game. Kang and Yubirkpj are
the other games played there. Kang
is a decent ancient indoor game high-
ly technical and sophisticated in rules
and practice. Yubirakpl js Manipur
style of Rugby.

14.00 hrs,

So, also, there are other games like
that. If we make a proper study, we
can make them national games. They
are very scientific, I should say, and
they promote not merely sporting
interests but all-round physical and
mental development, Manipur is rich
in sports talents. As you know, the
Manipuri boys and girls have been
doing well in the eastern parts; the
Gauhati University games, parti-
cularly, are always dominated by
Manipuri boys and girls from the very
beginning, the Manipuri cadets huve
also given a good account of them-
selves m sports and games in the
eastern wing of NCC. So, the Union
Minister of Education may consider
extending more grants to the State
Government for improvement of indi-
genous games so that gome of these
games could be picked up and in-
‘troduced at the pationa] jevel

Then, the next point I would like to
make is with regard to the mainten-
ance of standards and priority of the
classical dance, of India through
vuthorized training institutes, where-
ever they are This can be done by
providing adequate supervision and,
at the same time, giving them proper
financial assistance. I happen to
belong 10 a community which has
nourished the Manipuri style of
classical dancing—one of the ancient
classical forms of Indian dancing-—and
I know what exactly is the responsi-
bility of nurturing and maintaining a
classical dance form . Now, the
Sangeet Natak Akademi which is
under your Ministry i{s running the
Jawaharlal Nehru Manipuri Dance

Akadem] took out a Ballet team which
was very much acclaimed all over
the country. It gave its pertormance
in some major cities ang all critics
wrote highly of the ballets and of the
suitability of the Menipuri style in
ballets. This Ballet section should
be a separate department under a
specialized Guru in the Jawaharlal
Nehru Akademi, for which more funds
will be required. Over and above
this, we need special arrangements
for training of teachers of classical
dances. Otherwise, it has been
becomung very difficult to maintain
the standard, uniformity and purity
of classical dances. There is u lot of
distortron here and there. For ins-
tance, when we see a classical Bhara-
natyam presented in Assam or in
Manipur, we do not know what is
the authenticity of it because anybody
comes angq teaches there. So also,
Manipuri dance is taught and shown
in other cities of the countrz under
Incompetent teachers who have no
proper schooling in the art form.
The situation ig horrible. On one
occasion, in a very big cultural hall
in a city in the South, at a reception
to VIPs a show was put up and an
announcement was made “The last
item will be the famous Manipurt
dance by 8o and s0’ but there was
practically nothing Manipuri about
it. It was discovered in the run of
the show. When the Chief Guest
asked me ‘Are you happy with it". 1
safd ‘I am happy because you like
the name of Manipur dance, and
because the urtist js a beautiful girl,
but there is nothing Manipuri in the
costume and the movements But
then, you called in Manipuri and we
enjoyed it of course; we enjoy any-
thing when are not choosy’ But the
sanctity and purity of the classical
dances should be maintained and
it can be dune only by proper teaching
by competent Gurus and elaborate
propagation about the basic characters
of the dances. With the help of the
Minister of Education the clagsicnl
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dances—not only Manipuri but other
classical dances also—should be given
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proper protection and publicity, par-
ticularly in the big cities.
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MR DEPUTY-SPEAKER: Shri
Dajiba Desa1 You will mlso have eight
minutes

SHRI DAJIBA DESAlI (Kolha-
pur). Eight minutes I am sorry, I
do not want to speak.

Wt Tm wwiw fog  SureaE agww,
XA g R ¥ fear wng

Iqaw wfw - e oy fedy
w1 gaq fwfy ¥ aff frw awr § 0
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Now the next speaker, Mr, Somani
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fm g + Honilmwon g fm ey
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MR. DEPUTY SPEAKER: Now, I
call the Minister.

PROF. P. G MAVALANKAR
(Gandhinagar) 3 Mr. Deputy
Speaker, Sir I want to make a gub-
mission sand also raise a point of
order.

MR. DEPUTY-SPEAKER: Under
what rule?

PROF. P. G. MAVALANKAR:
Under the relevant rules.

MR. DEPUTY-SPEAKER: Unless
you quote the rule, you cannot raise
the point of order.

PROF. P. G. MAVALANKAR: I am
raising the point of order under the
well-established practices.

MR. DEPUTY-SPEAKER: I am
sorry. You cannot just over-ride the
House on a point of order. I have to
regulate the debate of the House.
Unfortunately, you are trying to take
advantage of it.

PROF. P. G. MAVALANKAR: I
am sorry. I take strong objection to
the word ‘a®Vantage’.

MR. DEPUTY-SPEAKER: Unless
you quote the rule nothing will go
on record.

(Interruptions) **

PROF, P. G. MAVALANKAR:
I have been associated with the subject
of Education for the last nearly thirty
years, and yet I am not allowed to
speak! At least you hear my point of
order.

**Not recorded,
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MR. DEPUTY-SPEAKER:

Under
what rule?

PROF. P. G. MAVALANKAR. Under
all relevant rules I am going to speak.

MR. DEPUTY-SPEAKER: Will you
please take your seat? You must know
how to behave in the House.

PROF P. G. MAVALANKAR: 1
know how to behave. Don't tell me. I
know how to speak...... (Interrup-
tions) **

MR. DEPUTY-SPEAKER Nothing
will go on record What I also have
said will not go on record

(Interruptions)**

MR DEPUTY.SPEAKER You can-
not have a point of order under all re-
levant rules

PROF P. G MAVALANKAR' My
point of order 1s this TUnder the
established practices and as intimated
to us by the Lok Sabha Secretariat
under the guidance of vourself and the
Speaker, they ask us Members of Par-
hament to convey to the Chair which
are the subjects on which we want to
speak, telling us also for how long
we could speak I have given a parti-
cular choice ot preference under which
Education naturally gets the lugher
priority I am given only ten minutes
for three Ministries, but I have not
exhausted my time Under what rule,
therefore, can you stop me if I have
not completed my time limit of 10 long
minutes You must give me 3 minutes
atleast.

MR DEPUTY-SPEAKER: Mr Mava-
lankar, pleasc take your seat You had
given preferenceg for Information and
Broadcasting, Education, External
Affairs But you cannot speak on the
Demands of all the Mnistries what
you prefer. You were asked to give
your preference so that we could give
you time on whatever subject you
thought important You have already
spoken on Demands for Information
and Broadcasting Ministry and you
have taken 8 munutes here., There-
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fore, you cannot speak on Education
also,

PROF. P. G. MAVALANKAR: I
have taken only seven minutes on In-
formation and Broadcasting Others
have taken much more time, (Inter-
ruptions).

MR. DEPUTY-SPEAKER: There are
others who want to speak and they
have not been allowed because there 18
something hke a time-table. You can-
not speak on all subjects There are
parties which are not given time, they
have better rights than you have

(Interruptions)**

MR DEPUTY SPEAKER Nothing
will go on record (Interruptions)=*

PROF P G. MAVALANKAR: In
the past, debates huve been extended.

MR DEPUTY-SPEAKER 1If it is
extended, 1t 18 a different matter

(Interruptions) **

MR DEPUTY-SPEAKER Nothing
will go on record, whatever he says
The hon Minister.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUNDLR):
I should like to thank the hon Mem-
bers for having given some valuahle
suggestions on this very important de-
bate on education and soc:al wel-
fare and culture I am sorry that to-
wards the end my estecmed friend and
hon. Member Prof Mavalankar was
annoyed and I request mm 1f he has
got any points to make, certainly I
woulg welcome them. I would wel-
come any suggestion and I have ac-
cepted many suggestions from him
eartier and I do not think that
any perticular point concerning
education or my ministry which
might occur to my esteemed friend
Prof. Mavlankar will go unattended.

PROF. P. G. MAVALANKAR: I am
on a voint of order, there is no quo-
rum.

**Not recorded.
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MR DEPUTY-SPEAKER Let them
count the Members, if there is no
quorum let the Bell be rung

PROF P G MAVALANKAR I will
see that every time now, quorum is
demanded' You punish us for sitting
here People make speeches and go
away I am not interested in hearing
my voic, but I have a duty to perform

MR DEPUTY-SPEAKER Every
Member has that Some names have
to go out because there 18 some time
regulation You cant have all the
advantages.

PROF P G MAVALANKAR I do
take objection to the word ‘advantage’

MR DEPUTY-SPEAKER Whatever
objection you muay take that i1s what
you are trying to do it 1s very evident

PROF P G MAVALANKAR What
1s evident?

MR DEPUTY SPEAKER I am sorry
Mr Mavalankar, I never expected you
to do like this I think yvou should
have better sense

PROF P G MAVALANKAR I am
very sorry What do you mean by
“better sense ? I object to those words
1 never expected the Chair to use those
words against me I have not come
here to hear such words I expected
petter treatment from the Chair I
know how to respect the Chair

MR DEPUTY SPEAKER The Chair
has been giving you all the best treat-
ment

PROF P G MAVALANKAR I do
not want meharbani If you do not
ke my coming to the House, for all
times to come I will go

MR DEPUTY-SPEAKER You have
been given all the best treatment

I
could even resign from the House it
You want, I do not mind, it is not im-
portant that I should come to spesk
here, I cannot tolerate the Chair using

%0 many words for me. What have I
done?
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MR DEPUTY SPEAKER Please take
your seat now

DR PRATAP CHANDRA CHUN-
DER As I said earlier, I should like
lo express my thanks to the hon
Members for many valuable sugges~
tions that they have put forth, with
many of the ponts that they have
raised I agree and I  should like to
ront out how the present government
has already tried to implement some
of the points which have been raised
during this debate and 1s also going to
implement some of the other points
At the earlier stage, I shall try to in
dicate the broad polictes which will
cover a large number of points which
have been raised and towards the end
1 shall deal with some of the specific
points which have been raised by the
hon Members

I am sorry that my esteemed friend
hon Member Shn Ram Awadhesh
Singh had stated that he did not find
any difference between the education
policy of the Janata government and
the previous government If he had
cared to listen to some of the debates
which had taken place in this House
and also read the newspaper reports
1t would have been clear Still for the
information of the hon Members of
this august House, I  should lLike to
spell out the differences

In fact we are at the threshold of
a big change m our educational policy
and we have proceeded far in imple-
menting this change You will notice
that we have to place our education
in proper perspective flrst I agree
that there 1s a lot of illiteracy in our
country and it has been our Constitu-
tional responsibility under Article 45
that within ten years after the Const:
tution, that 15, by 1960, we should
have made the edueation for all chil-
dren upto the age of fourteen years
free and compulsory Unfortunately
we have not done so and the result is
that not only children in large num-
bers are not going to  schools, but
those who were children, but now are
adults, are illiterate and their number
runs into several crores.
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Prof. Dilip Chakravarty has given us
the figures and some other hon. Mem-
bers have expressed concern and we
are also equally concerned about this.
Therefore, at the earhest posstble
opportunity, last year in April, I made
a statement indicating the priorities of
this Government and 1n this change of
priority, you wiil find at once how our
policy 15 different from that of the pre-
vioug Congress Government, I gtated
that our first priority would be univer.
sahisation of primary education, non-
formal education for drop-outs and
others who could not be brought for
economic and various other reasons
within the formal system and we
would have to start a big programme
for adult education

ot waritee fRg  (TT7TORT) TR
wraat by § a1 Fwa &

FTTSTR REV : W1 AT A AL |

DR. PRATAP CHANDRA CHUN-
DER, Now these are the basic prob-
lems that we have to overcome and
pursuant to that we have been taking
steps and I  would like to Indicate
what steps we have taken and what
steps we are EOIDE to take

In the first place, with regard to the
broad-basing of education, which is
dependent upon  the umversalisation
of primary educatipn, we are to bring
within the next Five Year Plan, more
than three crores of our chuldren who
do not go to schools into the education
system, part of them will be taken in
the formal education system and part
in the non-formal system. There will
be some spill over of about two crores
of children who will be taken up the
next year after the Five Year Plan.
For this purpose we will require some
more schools and newer type ot policy
in our primary education system 30
that children might be retained in the
schools It 1s not  simply universal
admission into the school, but univer-

most important points. Therefore, we
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have indicated in our plan programme
a number of points which will have to
be taken into consideration and im-
plemented for this purpose. We have
thought of opening more and more
schools for the purpose of our children
who are not in the school system. In
addition to this, not only for this type
of children, but also for the drop-outs—
their number 18 very massive, we are
launching a big scheme for non formal
education

DR SUSHILA NAYAR (Jhansi)
What about schools without teachers?

DR. PRATAP CHANDRA CHUN-
DER In addition, we are also tyring to
take up a massive programme of
adult education. We have also already
set up the National Audlt Education
Woard, in which the National Adult
£ducation Programme has been formu-
lated We had a number of meetings.
I bad met the leaders of all political
partics in Parliament and I had dis-
cussed these problems with them [
met the various  representatives of
students, teachers and the trader
unions and various other bodies for
the purpose of mplementing this
massive Adult Education Programme
The target that we have fixed for our-
selves is that we are to educate ten
crores of adults, between the age ol
fifteen and thirty five within five years’
time It is a major shift in our ap-
proach to education and this has been
followed up by our discussion with the
Planning Commission

You will be pleased to know that in
the previous Plan we had not laid so
much emphasis on  education at the
lower stage for the purpose of broad
basing education. Under the previous
plan, only 32 per cent of the plan allo-
cation had been provided Ior elemen-
tary education. I am glad to point
out that after our discussion with the
Planning Commission, the Planning
Commussion has allotted about 50 per
cent for elementary education, Under
the previous plan, only Rs. 18 crores
bad been allotted for adult education.
Now Rs. 200 crores have already beed
allotted for adult education. I hed
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discussions with the Planning Com-
mission and also our esteemed Prime
Mimster, who is the Chairman of the
Planming  Commission They have
agreed that in view of the fact that we
are having a rolling plan, more funds
will be available 1f we can show re-
sulls throughout the Country If this
18 not a major change in the policy, 1
do not know what 1t s, because
illiteracy has been a shame which has
been imposed on us all these years
We have neglected the rural areas and
poorer sections of the community
We have neglected the scheduled
casteg ang scheduled tribes We have
not given them the minimum educa-
ton that they need So  we have
slashed our alloimentg for highe:
education for at least flve years lo
come we have said that it will be less
than 40 per cent whereas earlier,
higher education commanded about 60
per cent of the plan funds It that 1s
not a change, I do not know what
change 18' Thig 19 our policy We want
to give education to the downtrodden
and to the backward sections We
want to set up schools m rura} areas
We want to give proper education to
the drop-outs who have not been able
to continue their schooling That 1s
the vital change

Shi, Dilip Chakravarty mentioned

about Shrt  Jayaprakash Narayan I
am quoting an extract from a letter
which Shn Javaprakash Naravan

wiote to me fiom Patna on Novem-
ber, 30 He had sent us the draft edu-
cation plan for our people He stated
that this was expected to be finalised
and published and placed before him
before the end of December, 1977 He
wanted to discuss this matter with me
However, that was not done I am
reading one sentence from his letter—
not as a certificate to myself, but this
is in appreciation of the new change
that this government has made He
said:

“l appreciate your efforts for uni-
versal education” This is a massive
change and if we can make it success-
ful-I hope all sections of the House
will come forward to  help us—we
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will change the whole intellectual ch-
mate in our country Today the need
is to give education to our down-trod-
den, to the backward sections of our
people, who are coming from the sche.
duled castes and scheduled tribes and
who have been deprived of all these
advantages in the past That is the
massive change which we wanted to
initiate and our respected J P also
appreciated this particular approach
which we have undertaken under this
coming pattern

I would lhike to jndicate briefly the
various proposals we want to imple-
ment stage by stage First we have
the question of unmiversalisation of
primary education We have noted
that formerly there was no proper
allocation of funds in this matter We
have to place education in proper
perspective India 1s a big country
The Central Education Minstry has
got only Lmited powers Actually
the powers for implementing education
and also framing general and detailed
volicy for education are with the State
Government-

Today we are facing the problem of
Centre—~State  relations More and
more States are trying to claam more
and more power But we notice that
earlier under the Constitution the
State alone had got the power to deal
with educational matters except under
1tem 66 where the Central Government
had power to set the standard for the
universities and higher educational
institutions and some technical institu-
tions But under the Forty-second
Amendment, the matter has been
brought under the Concurrent List
The matter has been raised here by
several speakers and they wanted to
know what is the attitude of the Gov
ernment in this fleld. Now, this pont
is not yet finally decided because, as
you know, some of the aspects of the
Forty-second Amendment have already
been changed with the concurrence of
all section of this House

As regards the other amendments in-
cluding this matter ot education re
maining in the Concurrent List or not,
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it {s under discussion with the leaders
of the Opposition Parties. Till that is
done, it will not be in my power to
declare what will be the attitude ot
this Government. But apart from
that, I would like to point out that
even if education is in the Concurrent
List, that does not give power to the
Central Government to exercise execu-
tive authority. Under the Constitu-
tion, only when Parliament passes some
law, the Central Government will get
the power. But even if Parliament
passes the law, how is it possible for
us, sitting here at the Centre in Delhi,
to control education throughout the
country from Kashmir to Kanyaku-
mari and from Kutch to Kamakhya,
and that there will he one uniform
pattern which will be imposed from
the top? That js not possible, that is
not desirable. Therefore, we always
wanted to take the Stales into confi-
dence to discuss the problems of edu-
cation with the Ministers and Chief
Ministers of States at the earliest pos-
sible opportunity. Last year, 1 had
called a meeting of the Education
Ministers of different States irrespec-
tive of Party affiliation and there
were also representatives of Union
Territories and there we discussed the
basic problems relating to education,
and 1 am glad to tell you. Sir that
there was total consensus in this
matter so that the priorities which we
had already indicated before this
House and before the other House
have been fully endorsed by all govern-
ments of different  States and Union
Territories, be they the Congress Gov-
ernment or Marxist Government or
Janata Government or whatever might

be the form of government, This is
the position. After that we wanted to
formulate our Plan preferences and
discussions were going on with the
Planning  Commission. Diflerent
working groups had  been get up to
give effect to the policies that we
wanted to introduce and ultimately ‘he
draft Plan has come up snd 1 have
already indicated to you bow the policy
has already been changed. This s

the position.
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If we are to bring about any change
in our educational pattern, we cannot
impose everything from the top. Even
if we try to impose this, there will be
resistance. Even here, during the
debate which I had very carefully tried
to listen to and make notes, have
found that there is a difference of
opinion among the hon. Members of the
House. For instance an hon. Member
from East Bengal said that education
must be returned to the State List
One hon. Member from Tamil Nadu
sald education must be returned to the
State List. This is the position. What
we are trying to do is to take the
States into confidence and the Central
Education Ministry will try to set the
guidelines in consultation with them
so that there is proper debate through-
out the country and there is general
consensus among the people and
ultimately whatever decision is taken,
that is taken with the approval of the
large majority of States where the
policy would be implemented. Other-
wise, what will happen is, as we have
found in the case of 104243 system,
when it was decided upon, it was
sought to be implemented among ihe
States, but even now only 19 States and
Union Territoriee have adopted this.

15.00 hrs.

There are many States and Union
Territories which have not adopted it.
We are not going to commit this mis-
take. Therefore whatever change we
want to make, apart from the parti-
cular policy of priorities, we want to
discuss these policies, in regard to
matters of detail, with the State Edu-
cation Ministers or their representa-
tives at proper levels.

1 will tell you how we have tried to
proceed. In the first place, we noticed
that there was a lot of controversy
about the present educational attern
at the school stage. Many of the hon.
Members have pointed out that the
10+2+3 system, particularly at the
school stage, is over-loaded with sub-
jects and books. I fully agree with
this, because 1 myself have stated 0
earlier. But mere statement is ot
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enough. What have we done with re.
gard to this? I have set up a commit-
tee with Shri 1lshwarbhai Puatel,
Vice Chancellor of Gujarat University
as Chairman, and this committee has
submitted its report. 1 have already
laid, on the Table of the House und
also in the Library of Parliament, a
full report of the committee and also
a summary of its provisions. Only on
the last occasion, i.e. on Monday last,
in reply to the question put by hon.
Shri Lakkappa, I gave a voluminous
summary of the provisions of the re-
port of this committee, What do we
find there? We find that the number
of subjects has been slashed—from 13
subjects in the school gtage, according
to the NCERT syllabus—and the Com-
mittee has directeqd that examinations
connot be held 1n more than 7 subjects.
We also find that the books which have
been prescribed at the NCERT level
have been slashed; about one-third
has already been reduced and in the
last examination which was held in
March 1978, i.e, last month, the Cen-
tral Board of Secondary Education
has already slashed one-third of the
syllabus, It is true that the students
were somewhat bothered with a
heavy load. But they are not examin-
ed with regard to the books that they
have already studied, i.e, to that ex-
tent. Now, for the coming examina-
tion, this body is revising its sylla-
bus; and it will try to knock off a
few of the subjects which have not
been recommended by the Patel Com-
mittee, And instructions are going
out, for the writing of new text-books,
for this purpose, so that the load of
books may not be there on the child-
ren. Is it not a definite achievement
in this fleld? It is a positive step
that we have taken. It has been fol-
lowsd up by the Central Board which
is concerned with about 1100 schools
in this country.

You can ssk me, what gbout the
few more thousads of other schools?
As 1 have said, these schools gre be-
ing managed by the State Governments
through their Boards of Secondary
Education, 1 attended two meetings
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of the Conference of Boards of Secon-
dary Education ,one at Madras and
another at Chandigarh, latter in Feb-
ruary last. And I am glad to tell you
that this Patel Committee’s report was
placed before the Conference of
Boards of Secondary Education. By
and large they have accepted the pro-
posals of the Patel Committee, so that
it is now for the State governments
to cut down the courses to cut down
the syllabus, to reduce the number of
books and to reduce the number of
pages of the books. We cannot to do
80, from here. Some of the hon.
Members have rightly pointed out
that this ghould be done. That is the
major step that we have taken, viz,
that even at the State level, this re-
duction and other changes in the
school pattern have been accepted,

and they ure now going ahead with
thig task.

I am also glad to indicate to you
that in West Bengal, already some re-
duction hasg taken place. And the
Tamil Nadu Government is fully co-
operating with us. They are going
ahead with changing their education
system on the lines which we have
tried to formulate. These are the
Positive steps which have been taken
in the field of secodary education.

We just now noteq certain comp-
laints about the books being changed.
We do not want this to be done; but
when a change of syllabug has to come
in, books have to be changed. Some
hon. Members, particularly Shri
Tombi Singh for instance, warned us.
And yesterday also, Shri Malhotra
pointed out that there should not be
quick changes in the educational po-
licy or educationa] pattern.

I submit there §s no quick change
in this line. Because, the Nltio‘:x‘al
Policy of Education, which was adop-
fed in 1968 by this august House, had
decided that every five yeard this
policy should be reviewed and, after
suth review, change; which should be
found necessary should be implemen-
ted. Ten years have passed ang no-
thing was dene earlier. We have
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taken this massive and comprehensive
review of the Natjonal Policy of Edu-
cation and as a result of that, we
have already accepted some of these
major changes, and they are being
implerrented

it ot vy ferg : A T fraw
sat S st sk frrag @ 2
for et 93 1 FrEfa) arw v
Eai
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Coming to adult education, as I have
already said, the National Aduit Edu
cation Board has been formed After
that, we are trying to prepare various
instructional courses Books for the
purpose of adult literateg are being
composed I have noticed that they
are large in number, because there
are so many languages 1n ogur country
and adult literacy should be done
through the mother tongue Now we
have instructed the State Govern-
ment to set up State Adult Education
Board Under the State Adult Edu-
cation Boards, there will be District
Adult Education Boarda and Block
Adult Education Boards go that there
will be proper decentralisation of the
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activities of the Adult REducation
Boards The Planning Commission
hag also provided, as I have said, a
huge sum and two-thirds of the aliot.
ment come under the State gector, be-~
cause it 1s for them to utilize this fung
to set up their own machinery But
we are trying to give them guidance
Further, we are preparing somre pilat
projects Also, there are many volun-
tary agencics in this field We have
met a large number of representatives
of voluntary agencies They are also
gomng nhead We have set a deadline
the date from which adult education
programme will stait, ang that 1s
2nd October, 1978, the birthday of
Mahatma Gandh1  From that date on-
wards we will start thig massive adult
education programme

I find that manv hon Members
have referreq to vocationalisation of
education and have shown great con
cern about vocational education
Under the 1042 system, at the plus
2 level there 1s provision for vocation-
al education But we find from ex-
perience that 1t has not been attrac
tive to the students In West Ben-
gal, while 66,000 students went tn for
the general stream onlv 2,000 and
odd went in for the vocational stream
In Delh: proper, as far ag [ remember
only 700 came n for vocational stream
whereas near about 35000 went for
the academic gtream There may be
certain inaccuracy in figures, but that
18 the difference that we found

So, I met a large number of repre
sentatives of teachers and prinuipals
of schools from different partg of the
country gnd 1 consultation with
them I set up another committee with
Dr Malcolm Adiseshaiah, Vice-Chan-
cellor of Madras University, as Chair
man for the purpose of looking into
this vocational pattern They have
submitted a report. Now it will be
one integrated course with regard to
work experience, but it is not sinrple
work experience; it will be something
we have designated as socially use-
ful productive work—an expression
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which was very dear to Mahatma
Gandhi himself. From him thig idea
has been adopted.

Both the Patel Committee and the
Adiseshaiah Committee have given us
some guggestions and we have tried to
integrate this work content into edu-
cation, so that, along with wvarious
academic gtudieg children from class
one, the lowest class, onwards, will
spend about 20 per cent of their time,
and as they grow up, 15 per cent of
their school time, on socially useful
productive work Even when they go
to the vocational stage, there will not
be any alienation in then mind from
working with the hand

What happens today? Ag sore of
the hon. Members have pointed out
there 15 today alientation in this field
because one who gets some amount of
education does not find it within his
dignily to do manual work. As one
hon Member pointed out yesterday,
children are sent to school in the
rural areas have often become a loss
to the family altogether because they
have lost all contact with working
with hands. So, we have said that
from the first class onwardg this must
be made compulsory Not only that.
Credit should be given for the pur-
pose, so that children may get some
special incentive in this matter,

We have set uyp special groups for
the purpose of going into the details
of this work content which will be
socially useful. You can very well
see that it is not a very easy task be-
cause India is a vast country and the
problems are different. There is one
sort of problem in the rural areas,
another sort of problem in the urban
area. 8o, we have to find out what
type of work will be suitable and re-
lated to the needs of the society in
the gifferent parts of the country.

Therefore, I can assure the hon.
Members who have suggested that the
vocational content should be increas-
ed. Government iaz fully aware of
this fact and vocational content is be-
ing increased, so that thg mind of
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the children towards thjg may be
changed, so that they may be directed
to socially useful productive work.

It we can do that, we may not cer-
tainly realise the whole objective of
Mahatma Gandhi’'s policy of educa-
tion, the navi taleem, but at least we
can have some part of it injected into
the present academic-oriented system
of education

Then I come to the structure itself.
As I have already indicated ,secon-
dary education or primary education
hae to be studied from two angles—
one ig the content of education, and
the other 18 the structure of educa-
tion. So far as the content of educa-
tion 18 concerned, I have already indi-
cated to you briefly how we have at-
tacked the existing pattern and the
existing system. We are going to
make 3t successful, sp that we will
find after gome time that alienation
is gone, that a rural bias is properly
injected into this and even in the field
of adult education, so that those who
are working actually in the field or
the factory may get gome education
which may be related to the work they
are doing. I can tell you how we are
trying to integrate education in this
fleld.

Only the other day I had a discus-
sion with my esteemed colleague, the
Labour Minister here, He has got a
number of institutions where he is
giving workers education. He has got
about 60,000 worker-teachers.. Work-
erg belong to the organised sector. So,
if this workers’ education can be link-
ed with adult education, then, while
the workers are doing their work and
trying to understand the problems re-
lating to trade uniong and other mat-
ters, they will alsgp get the basic lLite-
racy which will be useful to them and
which will make them better types
of workers.

Similarly, I hag a talk with my es-
teemed colleague, Shri Barnala who
is looking after the Agriculture Mi.
Xnistry. Under him and his counter-
parts in the States, there are a num-
ber of extension projects in different
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parts. 1 have submitited to him that
when we will be starting this adult
education work in the rural areas,
thig should be linkeq up with the
development works which are going
on under the rural extension work so
that education and development should
go together and the people who will
learn 3—Rs must know that it is not
simply book knowledge that they are
taking but they are at the same time,
getting better gkill. In that man-
ner, integrated approach towards edu-
cation may be imparted Thig is the
new type of approach, Therefore, I
do not know whether this House will
agree that there 1s a significant change
in our approach, in our policies. Now
the question is: how are we going to
succeed? We can succeed only ;f all
the sections of the House have some
good will for us, good wishes for us
and also they help us in implement-
ing the programme through their per-
sonal efforts and also carrying the
message that we are trying to intro-
duce to the distant places from where
they come Otherwise, I am quite
sure, this massive programme cannot
succeed simply ‘by the efforts made
by the Government In this way, we
are making a change in the contents
of education.

As regards structure, there is a
great deml of confusion created be.
cause of this debate of 1042 and 8+4
pattern. 1 do not think, that this
structure itself ijs so important. I do
not know why so much is being made
of this in the mind of some of our
friends and also in the press. One
agreement is there that the school
education should be 12 years because
it we add up 1042, it means 12 and
8+4 glso means 12. Therefore, totsl
school education according to the pat-
tern will be 12 years. Now the ques-
tion is where we have a bresk in this
12 years period. Will there be a break
at the level of 87 There is some vir-
tue in this break because we have
1ibe comstitu¢ional responsibility of
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irrparting education upto 14 years and
that must be free and compulsory.
That terminates at the end of eighih
class. Then there will be secondary
education for four classes, But we
lakh of middle schools between 6 to
adequate for this purpose. Roughly
speaking, we have nearabout five Jakh
of primary schools in the country, one
lakh of raiddle schools between 8 to
8, about 40,000 secondary schools up-
to tenth level anq about 10,000 at the
level of 12. Therefore, if we try to
raise all these overnight to 12, it may
not be possible for us to do all these
things. However, the matter 18 stiil
under consideration. Many of the
hon, Members asked me to give a
clearcut verdict in this matter. But
how can 1 do so because thig 1s a
matter which will have 1o be taken
up with the State Governments If
we decide something and try to impose
this from the top, without consulting
the State Goverfiments, then there
will be total upset in the fleld of edu-
cation as the previous Government did
because they imparted 1+2 system
without taking into consideration the
views of the State Governments
Therefore, 1 have proposed to call a
meeting of the State Governments this
year also after our new draft national
policy on education will be comp-
lete. 1 have already indicated how
plecemeal we are going to introduce
these changes. But I do not want to
place before this House all these
piecemeal changes now. We want a
comprehensive national policy on edu-
cation so that the 1968 policy should
be reviewed and the new picture will
be clear before you. For this purpose
instead of setting up a big committee
like the previous one, I have been
consulting some of the topmost edu-
cationisfs in our country. I can say
~—here there is no secrecy about this
—1 havg been consulting Dr, D. 8.
Kothari, himself who Was the Chalr-
man of the celebrated Kothari Com-
mission, Dr. Prem Kirpal who was
one of the leading members of the
Kothari Commission and other edu-
cationists gnd we are having exercis-
es for bringing out a national policy
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on education. After wa have got
plecemeal changes examined, this will
be ready.

15.12 hrs,
[Sur1 RAM MURTI 1n the Chair]

oft v sway Yag : aftaw  ewel
MR A S AT Al ?

DR PRATAP CHANDRA CHUN-
DER: Actually, we are having a dis-
cussion and, I think, it will be ready
within a short while If 1t is not pos-
sible to place 1t before Parliament dur-
ing this gession, certainly, it will be
placed during the next session of Par.
bament We will try to invite the
Education Ministers of different Stateg
wo that the draft policy will be produc-
ed before them and, ultimately, the
clearer picture will finally come out
But, In the meantime, ag I have sald
already even at the State level, a large
patt of four policy has bren gecepted
ang t~erefore, the structure need not
stand in the way of change

Coming to higher educatron, many
of the hon Men bers have indicated
the futility of higher education I do
not think thay higher education is fu-
tile We need cngineers, we need
doctors, we need scientists and we
need personnel to man our different
services  Therefore, we need a very
good system of higher education If
higher education, at this stage, is
defective, these defects ghould be re-
moved We arc allocating less funds
for higher education That does not
mean that this will take away the
scope of higher education We may
not go in for new universities, new
colleges, new buildings, new library
structures and so on But we would
like to give more attention to the
quality of education which is impart-
ed atl higher education level,

Just as in the case of secondary edu-
cation, I have consulted the represen-
tativeg from the States in the fioid of
higher education. The University
Grantg Commission jin consultation
with our respected Prime Minister and
myselt, have formulated a certaln
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scheme. This scheme was placed be-
fore the Vice-Chancellors of different
States. The Association of Indian
Universities consisting of Vice-Chan~
celiors had a meeting at Rajkot which
was attended by our respected Prime
Minister and myself. All the Vice-
Chancellors  discussed the scheme
which had been put-forth by the U.G.C,
and, by and large, they have agreed to
this scheme. Therefore, here also we
can say that there 1s a broad consen-
sus 1n respect of higher education and
it will be for us now to insert it in the

structure of the new policy on educ:
tion,

It will, therefore, be seen that we
have not been sitting idle. There 1s a
fundamental change in our approach.
We are trying to implement this, not
simply making declarations from the
house-top making tall claams, but si-
lently, a{ the same time, with sure
steps we are trying to go ahead and we
are trying to take the entire country
with us, particularly, at the State level
because we know, for certain that if
we cannot take the States with us, it
will not be possible to impose anything
{rom the top,

Simularly, 1n the field of technical
education, we had a working group and
this working group had looked into the
man-power planning and other require-
ments in the coming few years. Consi~
dering all these aspects, the working
group has suggested a large number of
steps to be taken for improving the
content and the quality of technical
education. The All-India Council of
Techmcal Education which consists of
the representatives of industries the
State Governments and the Central
Government have also come to a con-
clusion which will be implemented and
will also form a part of the new na-
tional policy on education. In this
way, you will see that we are trying to
undertake some basic changes in the
matter of our education. The mamn
emphasis 1s on education in the rural
areas, on broad-basing our education
and on the removal of illiteracy,
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Now, I would lLike to say something
about some of the specific questions
which were raised during the debate.
The hon Member, Shn Sunna Sahib
said yesterday that we are neglecting
sports and, in that connection, he
pointed out that when Mr Michael
Fereira became the World billiard
Champton, we have not recognised his
merit and that we have not given him
any help at all when he went outside

I have a paper cutting that this
statement has been taken up by one
newspaper and 1t has said that we have
not done anything But for his infor-
mation—he 18 not present here today—
through you I can say that as scon as
I got this very pleasant news, I sent a
telex message to our Indian High Com-
missioner in Canberra requesting our
High Commuissioner to convey hearty
congratulations on behalf of our Gov-
ernment  Our Prime Mimister also
made a public statement about that
welcoming this success Apart from
that, his visit was wholly financed by
us So far as travelling expenses are
concerned not only this gentleman but
there was another billhards player, Mr
S A Aleem for them we have funded
cent per cent air passage to that place
Therefore 1t ;s wrong to say that we
have done nothing

Similarly our respected lady Mem-
ber, Shnmati Parvat; Devi spoke about
schools of Buddhist philosophy in Leh
1 have already met a deputation which
she led and we know the problems
There 1s a gentleman who is there in
the acting capacity as Principal That
18 not now but since 1953 Now I have
assured her that thig gentleman will
be replaced by one who will hold thig
pcst perminently  For that purpose,
because 1t 18 somewhat of a techmical
natule 1 mean the instruction which s
given therc we have to consult the pro-
per parties so that We can get a good
person because not anybody and every-
body can know Tibetan study and
matters concerming lamaian There-
fore we have taken some time and
we will certainly look into the matter,
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as I have already assured her in this
matter

Our good friend Shri Barrow to
whom I am deeply grateful because he
has spent a large part of his time as
member of this Patel Committee and
also the Adiseshiah Committee, and
he has helped us in formulating our
new policy in the field of education of
this secondary stage and also at the
primary stage, he hag referred to one
mnportant question about these public
schools and minorities schools Many
of the hon Members have also indi-
cated that the public schools must go
There cannot be two opinions about the
idea that there should be one type of
education throughout the country But
how are we gomng to effect 1t? That is
the major problem I have said, even
now, there are 27,000 primary schools
which are sitting under the trees

One of the hon Members 1 believe,
Dr Ramji Singh pointed out that in
Bihar there are many schools which
have walls only but no roofs This 1s
the pomition But we want equahty
But what type of equalty even in ma-
terial sense are we providing? We are
not able to provide that till we say
that we have to bring up the level of
education at the school stage to the best
of our ahlty Thereforc we have
undertaken this programme for edu-
cation at the adult level and also at
the school level But the point 18 that
the question of these public schools was
speafically taken up It was also de-
cided by our Party and we have (on-
sulted the 'aw Ministry by whose ad-
vice we have to be guided and they
have poimnied out that under Ariicle 30
of our Constitution—as the hon Mem-
ber Mr Barrow also referred to this
Article yesterday—we cannot touch the
schools which are established and ad-
ministered by minorities, both linguig-
tic and relgious, it 1s not simply reli-
glous minorities but also linguistic mi-
norities. Supposing there is a Tamil
school in Delh!, now we cannot touch
that school because it is a linguistic
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minority school If they set up a
school which they call a public school
here, the advice has been that we
cannot touch that in accordance with
our Constitution So, that is the posai-
tion

st wyriiere fag : 5@ wifera W
fagrer &7 wifgw

sit v (¥afaar) : @ wfewwr
e fifve | T A oA @
adr wifeq ¢
DR PRATAP CHANDRA CHUN-
DER 1 have no objection if the hon
“lembers can amend Article 30 to take

away the rights of the minorities But
the alternative was suggested

(Interruptions)
MR CHAIRMAN There is no point

of order when he ia speaking Please
sit down

DR PRATAP CHANDRA CHUN-
DER Another alternative was sug-
gested by the hon Members yesterday
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DR. PRATAP CHANDRA CHUN-
DER As I have been saying we had
given full consideration to this matter.
It was discussed at the highest level
We are all with the Memberg that there
should be one type of education as far
as possible But at the same time the
Constitution has guaranteed the right
to minorities, both linguistic and reh-
gious, 1o have educational institutions
of their choice The Law Minmstry says
that, if public schools are run by mi-
norities, whether linguistic or rehgious
we cannot touch them The Law Mi-
nistry has also pointed out

SHRI VASANT SATHE (Akola) I
will tell you the legal position. The
legal position s that the imnorities can
run schoolg for themselves Nobody 18
agamnst that For instance, the Chris-
tian minorities have the right to run
a school of their own But what is
happening 1s that whereas they run a
school in the name of minorities, the
majority of the students the over-
whelming majority of *he students, are
fiom the rich people the upper classes,
who convert that into a pubhic school
That 15 where the real prob’em comes
Let them have a school for them-
selves Who stops them”

W agar gae  vmest (Qar)
et wEEw & ¥y ¥ fr fafefes
yrgRifEs ar ffaaa @it
A =T Ty § sfagw & qwfes
T I g T asx ¥ Ffew sy
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mfy whew weha da & o7 o §
T 3 gaX ATl epEl & ay R
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SHRI A E T. BARROW (Nominat-
ed—Anglo-Indians) I would say, with
all due respect that Mr Sathe’s inter-
pretation 1s not the interpretation given
by the courts Article 26 of the Human
Rights has been quoted in the Bombay
School s case and 1t has been confirmed
in the Supreme Court that the parents

have a 11ght to choose the type of edu-
cation which they want to give to
their children

SHRI VASANT SATHE Who is
agawmst that?

SHRI A E. T BARROW 1If the pa-
rents want to send their children to an
nstitution of their choice the police
power of the State must give way to
the right of the parents

Mo GUHT AAT W7 IR AN
v § 977 Tt ¥ fad & g9 w7
wrFt Pt ¥ 2 Ay fem wfwa &
qLETT 397 a8 O agdr ¢ 7 fe
¥TT w7 77 @At ¢ fr o w=i
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Gar DAY P wTH a¥ 7 & A
T TR wr T Qe A A
oY T KT A S

(wawaT)

Q¥ AR BT

gF § 7
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g3

DR PRATAP CHANDRA CHUN-

DER I may assure Hon Members in-

cluding Mr Barrow that they need not
have any fear that the rights of the
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minorities will not be protected. They
will certeinly be protected .

SHRI VASANT SATHE You first
create conditions of inequality and
then try to justify the inequalities,

DR PRATAP CHANDRA CHUN-
DER Regarding the special cases they
have raised about Delhi schools, I have
made enquiries and I am told that the
Delhi  Admunistration 1s prepared fo
look into the matters, without causing
any harassment It the House desires
that there should be some method
whereby unifornity can be enforced,
certainly I shall be very much happy
to look into the matter

Now the question arose about vari~
ous problems of languages It has been
indicated that instruction must be
through the mother-tongue So far as
instruction at the primary level 18 con-
cerned in the Constitution it 15 provid=
ed that, by and large instruction
should be provided through the
mother-tongue Now unfortunately m
India we have a large number of
mother-tongue The position 15 that—
arcording to the last census of 1971—
there are 1652 'anguages and dialects
(which are like .anguages) Sc, fn such
cases it is rother diff'cult to have ins—
trurtion through the mother-tongue at
all stages However this Government
1~ always tryirg 10 help the develop—
ment of different languages—not anly
the major languages which have been
recognised under the Comsti‘ution but
other languages also There Is an Ins-
titute set up by this Government which
is trying to g.ve help in the develop-
ment of janguages Where there is no
script of a particular languape we are
iryaing to provide the Devnagari script
With the help of the De/magari script
the people can have written langu-
ages research is gomng on in this re-
gard

Then again for the purpose of
writing of books also, as I had told the
House earlier, Rs 1 crore each has heen
provided to the State tivvernments for
the purpose of writing bocks in vari-
ous languages at the collegs level and
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near-about 4,000 books have alreudy
come out under the scheme. The posi-
tion is that, so far as primary educe-
tion is concerned, we are committed to
giving instruction through the medium
of mother-tongue as far as possible, I
am qualifying my statement with the
expression ‘as far aw possible’ because,
as I have said there are so many lan-
guages and sometimes there may be
difficulty in having any written langu~
age or text-books,

So far as the secondary school is
concerned, 1n many places, some of
the other languages are also taken up—~
for instance, the ‘Boro’ language 1
was told by the Hon. Member Shri
Narzary that at the secondary stage
they have having this language. But
when we come to the secondary stage,
generully the regional language is
being adopted—the mother-tongue or
the regional language—because, as 1
have said, all the languages are not
properly developed for the purpose of
giving instruction at the higher stage.

So far as the Universities are con-
cerned. the present policy of the Gov-
ernment, by and large, is to encourage
ins{ructions through the regional lan-
guages, as far ag possible. That is
why, the text-books at the college level
arc being prepared and more than 4,000
such text-books have come. There are
many Universities now, where many
subjects are being taught through re-
gional languages, but in respect of
science and technology, gradually, new
bYooks are coming .. . (Interruptiong)
This is what is being done, This f{s
how, we are trying to do this.

Wt wwdwe fmp (o)
e & # wxw foar W ?

DR. PRATAP CHANDRA CHUN-
DER: I do not know how the hon.
Member, Shri Chandra Shekhar Singh
speaks of Japan. There ig only one ma-
jor language, the Japanese language,
but here we have 1600 languages and
dialects. When they bring in compari-
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son with other countries, they should
also have the difference in view., I
have met the Minister from Cuba and
I asked him how they could effect this
miracle that within g short time, they
could make most of their people lite-
rate. He said that they hada very
great advantage, because they have
got only one language, the Spanish
language, whereas in our country we
are facing this difficulty. Even then,
We can say that thig matter 1s still
under consideration.

T would like to point out for the in-
formation of the hon. Member, Shr
Chbandra Shekhar Singh that the plan
Which has been sent by respected
Jayaparkash Narayanji, ‘education for
our people’ in that the three-language
formula which this Government has
been encouraging has been recom-
mended and also been suggested for
approval. I am reading only an ex-
tract from this:

“G) All  elementary education
should be given in mother-
tongue of the child.

(i) At the secondary stage three-
language formula should be
adopted. In the non-Hindi
areas, the formula is obvious—
mother-tongue, English and
Hindi and 1n Hindi areas, the
official policy is that it should
be mother-tongue English and
other Indian language....

There is hardly any viable alter-
native to this and it will have
to be implemented in spite of
the difficulties involved. In
this, the responsibility of Hindi
areas is greater.”

Now this has been recommended in
the scheme which has been forwarded
to me by Shri Jayaparkash Narayanii.
That is the position ....(Interruptions)
The present policy of the Government
is also to develop all these languages.

With regard to sports, this Govern-
ment is very conscious that sports
should be encouraged. It is true that
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1t 15 not possible for the Centra] Gov-
ernment to provide adequate funds
because under the Constitution, sports
is still a State subject, but still we
have provided funds. We have set up
some training institutes at Patiala,
Gwalior and other places and we are
trying to help the State Governments
to have play-grounds and to have va«
rious training camps and rural sports.
We want to have a nmew sporis policy
so that the rural sports and other
sports, specially Indian type of sports,
could be encouraged Our idea is not
to concentrate only on competitions or
international competitions, but to
make sports and games part of our
life so that we have broad-based
sports 1n this country.

In this connection, in reply to what
Shr1 Malhotra has pointed out on the
last occasion, I say that although we
want to spread our sports activities in
the length and “readth of the country
and want to encourage sports and also
competitive sports, we have decided
not to hold the Asian Games m 1982
here When the question of holding
the Asian Games was brought before
the previous Cabinet that Cabinet did
not gave a final decision on the point
and they had taken a very resiricted
decision by saying that an offer may
be made to the international body for
holding Asian Games in 1982, but for
financial and other reasons this may
be withdrawn At that time, it was
suggested that expenses will be only
Rs ten crores, but when a Committee
was set up, i1t was found that Rs. 80
crores will be necessary for the pur-
pose of holding Asian Games. As soon
as 1 took over charge I set up another
Committee as 1 wanted to see if we
could drastically cut the involvement
of money 1n this regard. In spite of
best efforts, this new Committee could
not reduce the expenses below Rs.
forty crores

In addition, for the purposeg of
construction of buildings, tracks and
other structures, we will require
about Rs 10 crores more Now, in a
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poor country like ours where we can-
not find money to build our schools
and pay our teachers adequately, we
cannot have the Juxury of spending
Rs 50 crores for the satisfaction of
holding an Astan Game# for one
month or so. Therefore, we have de-
cided that 1t js not possible to hold
the Asian Games and that we would
communicate our decision to the in-
ternational bodies

Sir, my time s almost over and I
do want to take any more time I
have already indicated our educa-
tional policy I suggest that )f any-
thing hag been left out

SHRI VASANT SATHE What
about Academies? Culture also comes
under you You have not touched
that

st WM SEmn @ (TR
A gfaere & gevg § My Sarw
ady fear 1wl & vy ¥ qraw ¥
N e AT wy 7f § INF graw 7
oo R g E?

DR PRATAP CHANDRA CHUN-
DER About the history books I
have told that we have sent them tor
the opinion of the experts in the line
because there has been a lot of op-
position from the other mde of the
House and also in the public that we
should not interfere with the writing
of books So we could not take the
responsibility on ourselves We are
awaiting the decision of the experts
and when they send their opinions, we
shall certainly take a decision Mean-
while, 1 can tell you the whole text-
book pattern is going 10 be changed
and very soon we will have g new text
book series As I have already told
you earlier, the secondary educational
pattern is going to be changed und
along with that, this text book along
with other text books will go.

About culture we are certainly keen
to implement whatever we can do. I
fully agree with the hon Member, Shri
Sathe that things should be improved
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at the academjes’ level and we are
trying to do that, We have got new
Chairmen for two of these Academies
and the problems concerning culture
were being taken up.

Similarly, in the matter of helping
the various dance troupes and others
we are taking steps.

One matter I have left out ang that
Mr Sathe has pointed out. That is
about prolmbition. Thig 1s a very im-
portant matter. Prohibition is a
matter which should not be trifled
with and we should look at this from
a proper angle ...

SHRI VASANT SATHE: There I

agree

DR PRATAP CHANDRA CHUN-
DER This 15 again one of the Direc-
tive Principles which we have adop-
ted 1 our Constitution Then, Sir,
1t 15 not a fad of our Prime Minister—
1 am emphasizing this—ag many peo-
ple ang particularly many journalists,
are trving to paint Here again I had
called a meeting of all the Ministers
concerned from all the States and
Ministers representing the Congress
Party, the National Conference, Mar-
Xists, Janata—al] have cOme and they
have unanimously decided that prohi-
bition should be implementeq within
four years in a phased manner and
the economic side also should be
considered .. .

SHRI VASANT SATHE. This s
hypocnsy.

DR PRATAP CHANDRA CHUN-
DER: This Government hag accepted
that policy because of this national
consensus—I repeat this this is the
nationa] consensus and even Mr,
Sathe’s party has accepteq this point.
Representatives  from Maharashtra
have come ...

SHR] VASANT SATHE: Not as a
fad. You cannot impose.

DR. PRATAP CHANDRA CHUN-
DER: ...and others also have tome
and they have accepted the prohibi-

CHAITRA 22, 1000 (SAKA)

bG., 10784 38

tion policy. Certainly I can say that
prohibition has succeedeq in Gujarat,
it has succeeded in Tamil Nadu and
it is going to succeed throughout
India. That is a fact and that is going
to happen.

I request that the Demands for
Grantg that are placed before the
House may be passed.

ot waarw fog amew @ gaofy
wema, 7 & & o yfrardt A
Far at faas? weit St & 91 fear
w1 § & wgr 91 fr 7 F ser o
¥ ifrdee parfas fred oot & seam
¥ for w7 wrewwT WA 6 foyd
Y ST FT T ATIR far qv S ow
qr §Y war, AT T A8y fear &0
3 foi ¥ e fomr et ¥
AT T At # wqs8T 15(4)
e 16(4) ¥ witw 25 ¥ 33 gve
% vt gafe s w1 wifeww 30
Afew oy FWITQ wrfawT £ go WY
it aw Jawt anp Y fear
¥ wrgan § At N w7 Twhrr s
T

DR PRATAP CHANDRA CHUN-
DER: 1 have already sajd that we
are broad-basing education and I have
repeatedly said in the course of my
speech that we are trying to help the
Scheduled Castes and the Scheduled
Tribes 1n the fleld of education Even
1n the field of higher edqucation, parti-
cularly 1in LIT. there have been cases
where the Scheduleg Caste gtudents
could not get promotron, we have gaid
that there will be special coaching for
them and they have been given pro-
motion. Therefore, I can assure the
hon. member that certainly we are
very much conscious of that and when
we are changing the education policy,
certainly the Scheduleq Castes and
the Scheduled Tribes will be in the
fore front. (Interruptions)
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MR CHAIRMAN How long will
you do it Wi XY A Y GX AT QF-OF
fave v Ay gl foee el @
e | @ Ay A fermew & faw
o (owe ), g agw aner Ay
¢ (wrweey)

Time at our disposal js himuted

I take up cut motions Shr1 P

Rajagopa] Naudu, do you want it to

be put to the vote of the House or are
you withdrawing”

SHRI P RAJAGOPAL NAIDU
(Chittoor) I am not withdrawing
1 want 1t to be put to the vote of
the house

SHRI VASANT SATHE He does
not want division
MR CHAIRMAN What about

Prot Shibban La] Saksena and Shrn
AET Barrow?

PROF SHIBBAN LAL SAKSENA
I want to withdraw

SHRI AET BARROW I withdraw
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MR CHAIRMAN Is it the plensure
of the House that the hon, Members
Shr: Shibban Lal Saksena and %hri
A E T Barrow be allowed to with-
draw their cut motions?

SEVERAL HON MEMBERS Yes

Cut motions Nos § to 10 angd 60 to 62
were by leave, withdrawn

MR CHAIRMAN [ shall npow put
the cut motions moved by Shr: Raja-
gopal Naidu to the vote of the House
Cut motions Nos 1 to 4, 12 to 25 and

39 to 49 were put and negatwved

MR CHAIRMAN The question ;s
‘That the respective sumg not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fung of
Indig to complete the sums neces-
sary to defray the charges that will
come 1n course of payment during
the jear ending the 3lst day of
March, 1978 1n respect of heads of
demands entered 1n the second
column thereof agamnst Demands
Nos 25 to 27 relating to the Ministry
of Education and Socia] Welfare *

The motion was adopted.

Demands for Grants, 1978-79 mmmdtlnﬁmb;dﬂ'dmhnm&md Welfars voted by

No.of Name of Demand

Amount of Demand for Grant  Amount of Demand for Grant

Demand on account voted by the House voted by the House
on 16-3-1978
T 2 4
Revenue Capital Revenue Capital
Ra. Rs. Rs Rs.
MINISTRY OF EDUCA-
TION AND SOCIAL
WEEFARE
a3 Department of Education 29,381,000 . 1,46,86,000 .
26 Bducatin . . . 36,46,59,000 18,383,000  181,84,97,000 91,694,000
27 Department of Social
Welfare 414,753,000 . 20,73,68,000 -
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MR, CHAIRMAN: The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account shown in the fourth column
of the Order Paper be granted to
the President out of the Consoli-
dated Fung of India to complete the
sums necessary to defray the char-
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ges that will come in course of pay-
ment during the year ending the
31st day of March, 1879, in respect
of the heads of demands entered in
the secong column thereof against
Demands Nos. 97 and 98 relating to
te Department of Culture.”

e

Demands for Grants 1978-79 in vespect of the Depariment of Culture voted by Lok Sabha

. N of D d A of D dfor Grant Amount of Demand for Grant
gzm‘:fnd ame on account voted by the House voted by the House
m 16-3-1978
1 * 4
Revenue Cavital Revenue Cagital
Ra. Rs. Re, Rs

DEPARTMENT OF CULTURE

97 Department ¢f Culture . 1,82,54,000 .e 9,12,89,000

93  Archaenlogy . . 1,19,99,000 .. 5,99.96,000
15.56 nrs. Motron moved:
DEMANDS FOR GRANTS,* 1878-79—

Contd.
MINISTRY OF LABOUR

MR. CHAIRMAN: The House will
now take up discussion and voting
on Demanq Nos. 65 and 68 relating
to the Ministry of Labour for which §
hourg have been allotted.

Hon, Members whose cut motions to
the Demands for Grants have been
circulated may, if they desire to move
their cut motions, senq slips to the
Table within 18 minutes indicating
the serial numbers of the cut motions
they would Hie to move.

“That the respective gumg not ex-
ceeding the amounts on Revecnue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fung of
India to complete the sumg neces-
sary to defray the charges that will
tome in course of payment during
the year ending the 3lst day of
March, 1979, in respect of heads of
demands entereq in the second
column thereof againgt Demands
Nos. 65 ang 66 relating to the Munis-
try of Labour.”

*Moviid with the redsmmiendation of the President.



